CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI
I.LA.No. 21/2010 in Petition No. 144/2009
Coram:

1. Shri S.Jayaraman, Member
2. Shri M.Deena Dayalan, Member

DATE OF ORDER 4.5.2010
In the matter of

Approval of transmission tariff for Vindhyachal Stage-I additional
transmission system in Western Region for the period from 1.4.2009 to
31.3.2014

And in the matter of

Power Grid Corporation of India Limited, Gurgaon ..Petitioner
Vs
Madhya Pradesh Power Trading Company Ltd. & Others
....Respondents
ORDER

Through this interlocutory application, the petitioner, Power Grid
Corporation of India Limited prays for grant of time up to 31.7.2010 for filing the
revised petition for determination of tariff for Vindhyachal Stage-l additional
transmission system in Western Region for the period from 1.4.2009 to

31.3.2014.

2. The Commission vide its order dated 2.2.2010 in ILA. No. 7/2010 in Petition
No. 144/2009 allowed the petitioner to file by 30.4.2010 revised petition for

approval of transmission tariff for the above mentioned transmission system.

Page 1 of 2
I.LA.No. 21/2010 in Petition No. 144/2009 Order Date:- 04-05-2010



3. The petitioner has submitted that the information on additional capital
expenditure expected to be incurred during the period 2009-14 has not yet
been firmed up. As a result, the petitioner is not in a position to submit the
revised petition by 30.4.2010 and has sought extension of time till 31.7.2010 to

file revised petition.

4, The prayer made by the petitioner is allowed. The petitioner may file
revised petition for approval of transmission tariff in accordance with Central
Electricity Regulatory Commission (Terms and Conditions of Tariff) Regulations,
2009 for the transmission system by 31.7.2010 after serving copies of the petition

on the respondents.

5. lLA. stands disposed of in the above terms.
Sd/- sd/-
(M. DEENA DAYALAN) (S.JAYARAMAN)
MEMBER MEMBER
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